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U.A.Nes., 1101/96 with 0.A,1102/96 with 0.al.1103/96

Bate; September 18,1996,

Between; .
- 0.A.1101/96.

C.N.Psrtha sardthy. . «. Applicant.

And

1.Unicon of India represented by its
Secretary, Hlnlstry of Home Aff_ irs,
Govt. of 1ndia, New Delhi,

2.The Jecrstary, Ministry of Fersonnel,
Public Grievances & Pensiar, Govt., ef
India, Wew Delhi,

3. The Director, Intellijen.s Rureas,
Ministry ef Home Aff_irs, Gevt, of
India, New Delhi.

4. The vhairman, V Pay lommissiocn, Gevt.
¢f Iniia, New Delni, Respondents.

0.5,1102/96.

P.L.Narazsimha Rae, . .o Applicant.

1.Gevt, ef India represented by its
Secretary, Ministry ef Home Afdairs
Govi, of India, New De=lhi,

2. The uecretary, Ministry ef Personnel,
Public Grievances & Pensions, Go t. ef Indla,
New Delhi.

3. The Director, Inteiligence Bureius,
Ministry of Heme Aff_irs, Gevt., of India,

New Delhi,
3. The Chairman, V Pay SOmmissien, Gevt, ef
India, New Delhi. Respondents.
- 0.5.N¢.1103/96.
Sri p .Bhegalimga Murthy — ve Applicant.

RESPONDZNTS ARE SAME AS IN OJA.Nos., 1101 and 1102/96.

L x
Counsel for Applicants in 0.2.,1101 and ) Sri P.Narasimha Rac.
' 0.A.1103/96, (X

Party in per#on in
0.A.1102/96,

Ceunsel fer Respondents in all the 0.As. Sri N.R.Devraj, Senier
' ' .Standing ceungel
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S HON'BLE SHRI JUSTICE M,G.CHAUDHARI, VICE-CHAIRMAN. M
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India, Ministry of rlome hffairs on 14-6-1996, we thirk
that the same mmay be examinred by the Secretary, Home Affairs

ard the decision taken be conveyed to the applicants.

6. The applicants carry an sppreheasien that after
the report of the v Central Pay Cenmissicn.is given their
present claim which 1is based@ on recomm:rIations ef the
IV Central Pay Commission may neot be gonsidcreé as having
lapsed and therefeore they seek pretection to that exten;.

It appears te us that the apprehensien is unfourded and

. Mr. Devraj, learned Standing Counsel for Respondents alse

sharzs our view, The ¢ifficulty crestad by the applicants
in thzir own Qay is that instead ef filing a representation
szei:ing the benefit of ths 0.M., dated £-2-1996 in a
strgight~-forws;rd manner they reserted to the step of serving
a legal notice oum the Ministry. The applicants should net
. o ' L7
have acted in this precipitats marner making ws difficult
to direct the legal netice to be treat=d as their re-
presentation. The learned counsel feor the-applicants ir
0.A.Nos., 1101 and 1103/96 and whc is alse party-in-persen
LanCJ-U“\A
in 0.2.1102/96 seaks apelegy and submits that due te wrong
advice they served netice and su@mité that th€é same may be

PR

directed to be trested as their representation. 1In these

'circumstances, we tzke a lenient view as the applicants are

retired persons and weuld direct the respondents te censider

their representatiens on merits, in the light ef the case
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3. It may be ménﬁioned that the applicant| in

0.A,1101/96 is Sfi C.N.Parthssarathy, the applicapt
in 0.A,1102/96 is .ri P.L.NsraSimha Rao and the applicant
in~O.A.1103/96 xxx isjsri Bhega Limgamurthy, P. The
Governient of India ,‘Départment of éersennel and Traiaihg
have issued Office Mémerandum No. 245/29/95-AVD. 11
doted 8-2-1996 (Annexure-II) conveyimy that the Bresidsnt
is pleysed to accept the recommendations ef the 4th Central
Pay Cemmiesion te revises the pay scale ef Dsputy
Superint:ndemt of police from Rs.2000--3500 to R$.2,200--4000
and that ef Superint:pndent ¢f Police from Rs.3,000--4500

5308/ |

to xs, 4100« } ‘With retrespective cffect from|1l-1-1986,

The arrears accerdingly are payable,

4, All the three applic-nts belonged t

tJ

In;elli;énceBureau under the Ministry of Fome Affairs,
Gevernm:nt of India. Théy contend that they shpuld be
tre:ted on par? with the Personﬁel in the Centrall Buresu

ef Investigstion and the bzmrefit ef the OJM:, Caftzd 8-2-1996

may alse be extended te” them,

5. This gquestion haS te be primsrily donsidered
by the Govermmemt of India. The appliciptsrrefer.
in thiércmnnection.te Schedule III(Cj af the IPS(Pay)
Rules, 1954 55 amended from time to-time te justify their
b claim fer parity,fince the applicants have raisid their

claim in the statutery notice i:sued te the Unign of
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) The C.As., are partly allewed im terms ef the '
above Order, No erder as te cests.
A J~L | Nene
— it
H.RAJENDRA PRASAD MG .CHAUDHARI,J
MEMBER (A) VICL ~CHAIRMAN
\ | : ﬁmflﬂn; \
SR w5 ite
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pPronounced in epen Ceurt.

NOTL :

n;, ‘ﬂ‘ .

copy of this QOrder shall be kzpt
separately imr each of the 0.As., and

each shall be treatéd as disposed ef

. separately by an‘Ordér. Copies of

) the Netice datéd 14-6-1996 in each

case, be ferwardei to the Secretary,

i Miristry ef Heme Affairs, Gevt. of

India along with a cepy ef this Ofder.
%heilearneé cqunsel Mr.P.L.Narasiﬁha Rae

e . -

to supplyA:eqessary copies.

“‘ . 858, - | | .



[}
w
L 1)

ef the applicants set out in the O.As,, as indicated

_ hereinabove,

7. In the result the follewing Order is

passed;

i) The Secretary, Ministrf of Home Affzirs,
Gevernment ef India is requeéted te dis-
‘pose of the representation ef each of ths
applicantsrin the abeve said O.As,, on

merits and convey the Jecisien to the -

applicarts within a peried of three ment]

from the dat: of cemmunicatien ef this

Order,

ii) It is made clear that the claim ef the
applicants will net be deem=2d ta have
lapsed ipse facto owing te the repert

- @f the V Central Pay Commissien being
‘;endered till the representatiens are

dispesed ¢f,

iii) In the event of beiny aggrieved by the.,

decisien of the Gevermmeat, the applicant

will be at'iiberty te adopt such legal
remedies as may be advised in accordance

with law iacluding filing of fresh O.as.,
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TYPED BY CHECKED BY

COMPAREL BY APFROVED BY

IN THE CENTRAL ADMINISTRARIVE TRIBMNAL

HYDERABALD BENCH ATHYDERABAL

v

THE HON'BLE MR.JUSTICE M.G.CHAUDHZRT -
VICE-~CHAIRMAN

’AND'/..

THE HON'BLE MK.H,RAJENDRA PRASAD:M(3)

#

] Dated: |% - 7 ~1996

J Q.BDE.R4’ JULGMENT

M.m.A./C.J\- NO-

in

[

0.A.No.- _“0(-5)0‘6

T,A.NO. A ’ | (W‘-p- )

S . Admifted and Interim Directddns

Issyfed. ' [ ‘
faﬂ-\.'\l ' .
2Allowed. . ?
0-—_,_____3 -

Disposed of with directions

Dispissed
Pismissed as withdrawn.
Dismissed for Default.

' o o Orgered/Re jected. ”
pvm - e No order as to costse W
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